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THF CPNTRAL, ADMTNTSTRATTYVR TRTRINAL,, JATDIR RENCH, JATDIR,
h_8/2NnN2 NATE OF ORNFR : 2,1.2002
Prakashan V. son of @hri Runhi Raman aged ahout 24

rs at present eémbloyed on the post of Tnspector (Adhoc)

ice of "ommissioner, 7Tustoms W.Qr. Jaipur.

Shyam funder “harma son of shri Onkar Mal Sharma aged

about 24 years resident of R-f4, Jyoti Path, Nehru Wagar,

Jaipur at present employed.on the post of Tax 1Assistant,

Office of Commissioner Customs, Qr. Jaipur.

....Applicants.

VERSUR

Tnion of Tndia through its “ecretary, Ministry of

Pinance, Department of Revenue, Mew Nelhi.

Tommissioner, Central Fxcise, MR Building, .Taipur.
AAd1l. “ommissioner (P&V), Central Txcise, TJaipur.

Shri Sant TLal, Tnspector, Central Fxcise Range Tdaipur

through DNy./Asstt. Commissioner, “entral Txcise Division,

"daipur.

2hri Phool Chand RamaniA, Tnspector, Custom Nivision,

Barmer through Ny./Asstt. Comnissioner Customs Nivision,

Rarmer.

A

Shri Harveer <ingh Meena, Tnspector, “entral "xcise

NDivilsion 1, Jaipur through NDy./Asstt. "ommissioner Central

mxcise Nivision-1, JAaipur.

7.

Shri Ramavtar, Tnspector, Central Fxcise (Y.Qr.),

Jaipur TT, through Addl. Commissioner (P&Y), “entral ®xcise,

Jaipur TT.

8.

Shri Mukesh Jansari, Tnspector, Central Fxcise

Divilsion, Jodhpur through DNy./Asstt. Commissioner, Central

Fxcijse Nivision, Jodhpur.

Mr.

« .« cRegpondents.

fhiv Rumar, Counsel for the applicant.
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admitted that applicant has 1o

he has

remedy

oppofturity to exhaust  rem

ffesh 0

2.

with liverty t

his gf

Mamher (Administrative)

Mr. H.O. Gupta,
Mr. M.L. Chauhan, Mamher (Juﬁicial)'
ORDFR _(ORAL)
Heard the 1earned‘counse1 for ‘the applicant. He has
n Aand

+ made any representatio

~ome to the court without exhausting the ﬂepartmental

submité that he -may bhe given

.| Learned counsel
edy Aand thereafter he will file

A and, therefore, prays for withdrawing the OA.

Tn the circumsﬁances, the OX is Aigmisse? as withdrawn
o the applicant to approach this mribunal, if

remedied after exhausting the

ievances still remaih un

departmental remedy .
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